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MR.    DEPUTY    CHAIRMAN:    The 
House stands adjourned till 2-30 p. M. 

The House then adjourned for 
lunch at twenty-nine minutes past 
one of the clock. 

-------------  
The House reassembled after lunch at 

thirty-two minutes Past two of the clock, 

THE VICE-CHAIRMAN (SHRI JAG-
DISH       PRASAD    MATHUR)   in    the 
Chair. 

REFERENCE       TO       EXTERNMENT 
ORDERS    SERVED    ON    SHRI    RAJ-

NARAIN 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD MATHUR): Legislative business.    
Mr.   Brahmananda   Reddy. 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): How can he 
say all these things ? 



161   Indian Telegraph [22 JULY 1974] (Amdt.) Bill, 1974   162 
 

SHRI   P.   L.   KUREEL   URF   TALIB 
(Uttar Pradesh): If he does not sit down, all of 
us will speak together. This is not in keeping 
with the dignity of the House. 

SHRI P. L. KUREEL URF TALIB : It 
is all wrong. You are neither the leader of the 
S.S.P. nor of the BKD. You are just an 
ordinary member of the BKD. 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD MATHUR): Yes, Mr. Reddy. 

 
SHRI  P.  L. KUREEL     URF TALIB: 

What is this, Sir? (Interruptions).   What is 
it that he is talking? 

THE VICE-CHAIRMAN (SHRI JAG-
DISH PRASAD MATHUR): Yes, Mr. 
Brahmananda Reddy. 

SHRI P. L. KUREEL     URF TALIB: 
What is it that he is talking ? This should not 
be allowed. (Interruptions). This is not a 
village panchayat. This is a dignified House. 
Therefore, this rubbish should not be 
allowed. Mr. Rajnarain, I know what you are 
and what you are going to be. This is neither 
a panchayat nor your party. 

 

THE INDIAN TELEGRAPH 
(AMENDMENT) BILL, 1974 

THE MINISTER OF COMMUNICA-
TIONS (SHRI K. BRAHMANANDA 
REDDY): Sir, this is a very short Bill 
seeking to amend the Indian Telegraph Act 
of 1885. If the honourable Members had 
glanced through the Statement of Objects 
and Reasons, they would have noticed, Sir, 
what the Bill seeks to do. 

In 1967, the Posts & Telegraphs Department 
had decided that all applications for 
telephone connections  be  charged Rs.   10. 
Prior to that,  the practice  was  that  any 
member of the public could    apply any 
number of times to the postal authorities I for  
registering his  case.    So,  Sir,  it  be-came 
very difficult for the Department to I analyse 
actually the position and see how 

 

 


